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i Affidavit ta.be Fucaished by the candidate "lﬂﬂi}%’#*ﬁ_.@%ﬁmlun Paper
Q Before the Retvining Officer

. For cleetion (0...cvversenree. {nume of the House,

0 FH}III..Q-.ﬂ.?n.E.'.aiIE.U.E.;-S.'F.JCﬂﬂlﬁtu{:ngy{,qmm af tae Constituc

' Santosh. Kueax Mirsleontdgagh: coinife of.. Sxi. Ram Lal Ram .

Azcd HO ---Years, resideg f.:i'vl'l.'lé C%Jni..ﬁ{q.,_....(ngmim full postal address), v cambidude b o aberee
l&" tlection, do hereby solamply nfﬁ:m ard s:él?:;n nau‘:?;l.ﬁ'tder:" uisn ) Ela.i-i' B uxaL, Bihar
| tdrike out whichever is nol applicable)
= : z
i {13 1 am a candidate set up h}'mm—-{-u-l-nf name of the political party )/ am contesting 2. i
Independent candidare.
(2) Details of PAN and stains of filing of Incomé tax return :
K2 AT - e
=] /‘ﬁ}a .No. | Names Permanent The finarcial year for | Total income
(‘.J-.-' o Account Mumber | which the last shown In Income
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| e s been filed Rupees) !
: ‘Self ANCPN 9030l  MNi Ni | l
4 o Nl Ni| M
L3 Dependent | 'y Mo ”‘.-..--.
4. Dependent 2 (] 4 b
i‘\\ . Dependent 3 .._...... iy 59 1y
A7
.[;] mim case(s) is/ are pending against me in which eognizance has been taken by the court:-
ARG T J
: ’a’fence Description y

N
(&)1 “Th= details of cases where the court has taken —
== cognizance, Sections of the Act and deseription A=t |3 () 1F] U‘L:" Pc “"“-‘J

[
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: \ |

of the offence for which cognizance taken : 23 {-1P¢) (ape 1% pewabivg: |

oy of 188 wrege dfe cade /s Pencbingy

| (®) | Name of the court, Case No. and Date of orcer (1) &TM’ 44 /05 (Bhamse p}) ] !
i vl vl - 3 . - 5

fing cogoizance ; Oy e Ll &Mfﬂé&l ﬁl"i

Te) | Details of Appeai (5) 7 Apphication(s) for revision ;M—;ﬁnﬁ p o s e
v] (if any) filed against the above order(s) ° ﬂﬁ '

|
|
| ad

4 Cuses in which | have been convicted by & eourt of law(other those referred to in Form 26):

Ar L el ekt At i oo r o N
{a) | The details of cases, Sections of the |
Act and description of the offence for | N/,!f\.
which convicted :

(b} | Name ofthe Courtls). Case Nouand ™ |~ o, 2
I [ateds) of order(s) .
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t3k That | give hevera below the detsils of o o assets (movable and iomovable et ) of m yael,
iy spouse and all dependents:

A Detaily of IIIE; bile sgseis @
i Moie-

|. Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case of deposiy/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
are of Bafk/ Institution and Branch are to be given

5. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of Tl
companies and as per books in case of non- listed companies should be given,

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

3. Details: including amount is to be given separately in respect of each investment)

i_ﬁ 5 | Description - .. | Self Spouse Dependent-1 | Dependent-2 |r Dependent-3 |
| Mo, L e i |
= P ki d i
(i} ! Cashinhand fSocoo | Dageoo i
O ) i £ |
(i) | Details of Deposits in Bank CBT Chewge] P 8 [ il
accounts (FDRs, Term Deposits |ag oy, 5 52| Totimann - |
md:l'lulhulypu {}I'Depmlts ‘ﬂ ig]. ki Al Me
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g o |
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and investment inany Financial as i ML |
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any person or entity including
! i firm, Company, Trust etc. and NIL. N NIl Wi £ il
| other receivables from debtors |
pand the amount, s R B
! (1) | Mator Vehickes/Aircrafis/ Mok vadas, 0 {
Yachts/Ships (details of Make, Sworfab kit g
i Registration No. ete, Year of Behap 1415 M ML e | |
, Purchzse and amount ) £ Soo0oo/q ' ! et i
| {vifi| Jewelry, bullion and valuable Grololen, chaid| madew chaiv . -
| !ﬂ'ﬁng {give details of weight and | Re-fpewes! Ty |5 Eing ele NI g NIt i il
| values i Valu. gisio |Fi4S0o0e0/ i ks
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(Nete: 1. Properties in joint ownership indicating the cxient of joint ownership vill also have to be indicat :d
2 . Each land or building or apartment should be mentioned separmely in this format.)

.:.G Description Self Spouse Dependent-1 | Dependent-2 ;_Ii:pendtnt:i' |
(i) . Mo&z29
Location(s) i LA Wil ML L
e T e T T |
otal measurement in -4
acres) Pie. A s ML }\_” | L ' l“'“ L
‘Whether inherited property
{ Yes or NO) Yea- barn AL ML NI
Date of purchase in case of self .
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purchase)at the time of 1 AR . & ¢ NEIL M | ML
Any Investment on the land by
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| construction eto. -
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Ly su of purchase g Faesf | |
 edmn, | W =P T e | e [
it of property (in case of :
|| echestyartheime of ML | s ML J M | “”—A‘
i pochase e | . "
Aty | enl on the '
I pnlm:;;ﬂh;mw:ytr NI ML ST S }""'”-_
Mevelopment, construction eic.
i Ajpmmximnlﬂ_'m:m market M]]_ }\_'“ i N' 8 L_H = H”__
() | Residential Bulldings finciuding Ty ol i | g
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meationed in (i) above,
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“TAny other liabili =3 i
I ay olher ty LTI L LTI N |;' L STE I
|| Grand total of liabilities M | N A s g
(ii) | Govei ament Dues; _-F\Tﬁlﬁﬂlq e
DChues o ents deali |
‘-ﬂ'iﬂ‘m‘ml'l aling Lasn, '}.,_'“L H“._. : M'I.L._ HLL_._
i _iuammmudatim CLLLLL S i
' Dl.lﬂtndﬂpurhnentsdl‘:aling-_' : | __I__ N
with supply of water ST LS| R L | R XTI NL
Dues to departments dealing e T
with supply of electricity L STTR e | R L e
Dues to departments dealing
Hil:]'l ’um ﬂf \‘-l_"l_ L L_l | L =41 | ?“-U L, MJ L\_\_‘
_relephones/mobiles
4 Dues to departments dealing
. transport L | T | =
b % hd | - b bapr
$x Dues ot L by Sy by L |
ax Drues iy by b ] i
x Dues [ o i [T [l
_MMumicipal /Property Tax Dues | oy, e 0 T b, e b o
Sales Tax Dues (ST ST by Ty M,
Amny ather dues Lol L 1 L L |
Grand total of all Govt. dues bovpey| buL ~yL Ty ey

(7) Details of profession or oecupation:

a. Self......... ’

b.
(8) My educational qualification is as under: T.A., L LB ((VkSU)

(Give details of hi
{Mame of the S¢

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

<

ghest School / University education with full form of the certificate/ diploma/ degree course)
hool /Callege/ University and the year in which the course was completed.)

.| Mame of the candidate

Sh./Smt/Kum. Emrmﬂ Hurae MiBERL &

-| Full postal address

Vile Shuwas Tolg faiiel, Fi- Tuncas (M) Buod,

state

- | Number and Name of the constituency and

202 Rayhaa (S fla.
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- | Mame of the Political party which set up the
candidate (otherwise write ‘Independent”)
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[ <) Toinl pumber of Pending ceaes where the. 1 s 7k !
|_ .l o (5) have taken n:ugnizm.r--m i Mf%? :
L i i 5 " |
i ‘i—i_l"l-l'-fnl T Ve Far which fast THfwl e Stimwn |
R . __|IncomeTax Return filed : ’
| [;{Emd'rdm ANCPN J030 0 (=TI il L .
i | (b} Spomse: i : i '
. () Dependems — i o i i
L& Details of Assets and Liabilities in rupees R

Deseription __ | Self Spouse | Dependent-1| Dependent-ll | Dependent-ill !

A Moveable '
i e LLEEE72 I Y T
B | Tmmovahle Sowpeo | Wi ML ML kL |[

BAC KQ w Price and % " " i
lopment Cost of | it | ¥ 4
A et sl E: = L 1 18 L=
= ' (Total Value)
Gil)| Approximate Current
/' | Market Price of b ap | ML L b 1 ¢ 78
Asset (Total Value) ;
Liabilities [T [T T . LT T
e Govern
@ does (Toayloam 620000 | W [ M T ML
(i) Loans from Rank,
Financial Institutions and e | At ) MuL | Rl ) b
others (Total)

8.| Highest educational qualification: | | [

JK'T Law Collaae Buxar, VKS U ARA, YEAR - 2003
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Neme of the School /Collegef University and the year in which the course was completed.)

VERIFICATION

1. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the

best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
th1 L miy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 5 and &
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Note: 1 Affidavit snould be filed Tntest by 3,00 7'M on the fneT dore of filing nominations.
2 Affidavit suould be swom before an Uath Commissivner ar Magistrate of the First Class vr hafore s Notarn
Publiz,

- Al columns should be filled up and ro column to be lef blank. 1f there is no information (o furish in tesprat o
any item, either “Nil" or “Not agplicable”, as the case may be, should be mentioned

4. The affidavit should he either typed o written legiblv and ety
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